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IN THE COURT OF THE ADDITIONAL DISTRICT JUDGE (F.T.C.), 

LAKHIMPUR, NORTH LAKHIMPUR. 
 
Present: Syed Burhanur Rahman, A.J.S., 

  Addl. District Judge (F.T.C.), 
  Lakhimpur, North Lakhimpur. 

  

 Title Suit (Divorce) No.54/2019. 

 

Smt Jyoti Limbu, 

W/o Sri Gobind Pradhan, 
D/o Gopal Limbu, 
R/o No.2 Urangbasti, P.O. Deorigaon, 

Mouza Nowboicha, P.S. North Lakhimpur,  
Dist. Lakhimpur, Assam. 

…................Petitioner. 
-Vs- 

 

Sri Gobind Pradhan, 
S/o Tek Bahadur Pradhan, 

R/o Newargaon,P.O. Gogamukh, 
P.S. Gogamukh,Dist. Dhemaji, Assam. 

................Respondent. 
 

 
Advocate for Petitioner       : Mr Montu Das. 
Advocate for Respondent   : Nil. 
 

Date of Hearing                 : 06/05/2022. 

Date of Judgment/Order    : 20/05/2022. 

 

    JUDGMENT/ORDER 

1) The petitioner has filed an application under Section 

13 (i) (ia) of Hindu Marriage Act, 1955, praying for 

dissolution of marriage by a decree of divorce 

between the parties. 
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2) It is stated the marriage between the petitioner and 

the respondent was solemnized on 29/02/2016 at the 

parental house of the petitioner as per the Hindu 

religious rites and ceremonies. On 17/06/2016, the 

petitioner and the respondent registered their 

marriage at the Office of the Marriage Officer, 

Lakhimpur, North Lakhimpur, Assam. After marriage 

both of them started their conjugal life in the 

matrimonial home and out of their wedlock, they 

have been blessed with a son namely, Sri Danish 

Pradhan on 14/10/2016. After marriage initially there 

was good and cordial relationship between them and 

they had been living happily. But after the birth of 

their child, the respondent used to pick up quarrel 

with the petitioner frequently and used to assault the 

petitioner without any reason. The respondent is an 

alcoholic and a gambler and after taking alcohol he 

used to torture the petitioner physically and mentally. 

The petitioner worked as a teacher in a school 

named Mahila Mandal Middle School and on 

07/02/2019, the respondent went in an alcoholic 

situation to the school and the petitioner was beaten 

up in the ground of the school without any reason 

and forced her to resign from the post of the school 

and after that he forcefully took her in a nearby 

jungle near the battalion camp of Kimin and the 

respondent tried to kill the petitioner, but somehow 

the petitioner managed to escape from the clutch of 
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the respondent. Under the pressure of the 

respondent on 25/03/2019 the petitioner resigned 

her work from school and tolerated all the cruelties to 

save the marriage for the sake of the child and went 

to Itanagar and lived together in Itanagar at a rented 

house. On 05/05/2019, the petitioner was beaten 

black and blue at Itanagar rented house by the 

respondent and the respondent again tried to kill the 

petitioner and was tortured physically and mentally 

and on the next day in the early morning i.e., on 

06/05/2019 she left the rented house from Itanagar 

and came back to her father's house in Rampur, 

Kimin and since then she has been residing at her 

parental house along with her son. The respondent 

never comes to the parental house of the petitioner 

to take her back to the matrimonial home nor takes 

any information how she manages to survive with her 

son. Instead the respondent regularly make phone 

calls in an alcoholic situation using abusive languages 

to her and her family. On 08/07/2019, the 

respondent misused his own Facebook account 

uploading the petitioner's photograph mentioning 

that “Due to his wife he will commit suicide”. The 

marriage has been broken down irretrievably and 

there is no chance of reconciliation between them 

and accordingly, the petitioner filed the instant 

petition for divorce. The petitioner demanded 

Rs.5,00,000/- (rupees five lakh) only as permanent 
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alimony from the respondent under Section 25 of 

Hindu Marriage Act, 1955. 

3) Upon perusal of the case record, it is revealed that 

vide order dated 29/01/2021, Court has initiated ex-

parte proceeding against the respondent as the he 

was not participating in the instant matter.  

4) The petitioner filed evidence on affidavit on 

12/11/2021 and also submitted their original  

marriage certificate marked as Ext.1 issued by 

Marriage Officer, Lakhimpur and accordingly, perused 

the same. As the respondent did not participate in 

the instant matter, the evidence of the petitioner 

remains unrebutted.  

5) Today the petitioner is present in person along with 

her engaged learned counsel. Vide petition no 

306/2022 dated 20/05/22 petitioner has filed an 

application to waive the permanent alimony of Rs 

5,00,000/-(Rupees Five Lakh only) as claimed in her 

original petition.  

6) Considering the matter in its entirety, this Court is of 

the considered view that there is no impediment in 

granting the decree of divorce as the marriage was 

solemnized in the year 2016 and they have been 

living separately since 06/05/2019.  
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7) Consequently, the instant petition for divorce is 

hereby allowed. Marriage solemnized between the 

petitioner namely, Smt Jyoti Limbu and the 

respondent namely, Sri Gobind Pradhan is dissolved.  

8) Prepare a decree accordingly within 15 days from 

today.  

9) Disposed of accordingly.  

Given under my hand and seal of this Court on this 

the 20th day of May, 2022.     

       

                                                        ( Syed Burhanur Rahman )     

                                                          Addl. District Judge (F.T.C.),   
  Lakhimpur, North Lakhimpur. 

Certified that the Judgment/Order is typed 

to my dictation and corrected by me 
and each page bears my signature. 
 

 
 
  ( Syed Burhanur Rahman )    

  Addl. District Judge (F.T.C.), 
 Lakhimpur, North Lakhimpur. 
 

Transcribed and typed by: 

Sri Montu Kherkatary, Stenographer. 


